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Write the required particulars only on the flap provided on the top of "Question Paper-cum-Answer Book”; and not at

any other place,
Do not write any mark of identity inside the "Questian Paper-cum-Answer Book” {including paper for rough work] i.e.

Rall No., Name, Address, Mabile No /Telephone No., Name of God etc. or any irrelevant word other than the answer
of question. Such act will be treated as unfair means. in such a case his candidature shall be rejected for the entire
examination,

4 candidate found creating disturbance at the examination centre or misbehaving with Invigilating Staff or cheating
will render him liable for disqualification. He shall also be llable for penal action under The Rajasthan Public
Examination (Prevention of Unfalr Means) Act, 1992,

The number of questions and thelr marks are Indicated In the “Question Paper-cum-Answer Book”.

The answers of the guestions In “Question Paper-Cum Answer Booklet” should strictly be written in the space
pravided below question and not elsewhere, otherwise, such answer shall not be assessed by the examiner,
The candidate should write the answers |n the provided space. No Supplementary Answer Book shall be provided in

any case,
specify an option of language Hindl or English, by ticking¥’ in box of "Medium of Answer” on the flap and answer in

the same opted language.

In any question, If there is any discrepancy in English & Hindl versions, the English version is to be treated as standard.

In case the “Question Paper-cum-Answer Book” s torn or not printed properly, bring it to the notice of Invigilator for
nge o direction, Ise the candidates will be liable for that,

c device s strictly prohibited in the Examination Hall.
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Note: Attempt all questions. Marks of each question are mentioned against the

question,
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Question No.1 (4 Marks]

“An agreement without consideration is void”. Discuss, with exceptions, if any.
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Question No.2 [4 Marks] | i

“On breach of contract only such loss can be recovered as was in the contemplation
of both the parties at the time of entering into contract”. Discuss.
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Question No.3 [4 Marks] ~

“Indian Partnership Act, 1932 renders registration of firm compulsory, indirectly,
though not directly, by providing certain disabilities for an unregistered firm”.
Elaborate with the help of relevant provisions.
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Question No.4 [4 Marks]

What are the duties of the partners inter-se? Discuss with the help of relevant
provisions.
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Question No.5 [4 Marks] ‘:

Discuss the right of an unpaid seller to stop the goods in transit.
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Question No.6

It is necessary for a male Hindu to take the consent of
i I

his wife for a valid adoption
Explain with the help of

circumstances when the consent of the wife

of a son or a daughter,

relevant provisions, the

is not required.
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[4 Marks] |
Question No.7

: der the Mohammadan Lay;
Are there any limitations for a Muslim to make will, un
What is the extent of the limitations, if any?
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Question No.8 [4 Marks]

Explain the difference between “Batil” and “Fasid” marriage under the Muslim Law?
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Question No. 9 [4 Marks) D

Whether any decree or order of a court, except a decree or order expressed to he
made on a compromise and comprising immovable property other than that Which is
the subject matter of the suit or proceeding is compulsorily registrable? Explain with
the help of relevant provisions and case law.
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Question No. 10 [4 Marks)

Ajay made a will in favor of Suresh and deposited it in a sealed cover with the

—_—

Registrar. Ajay died. Whether Sureslj:s son can apply to get the sealed cover opened?

Decide with the help of relevant provisions of the Registration Act, 1908.
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Question No. 11 (4 Marks] D

Whether the valuation of the syit property should be assessed on the market value
prevailing at the time of registration of the sale deed or at the consideration on
which the parties entered into agreement to sell for which the suit for specific

performance of the said Aagreement was decreed? Explain with the help of relevant
case law.
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Question No. 12 [4 Marks]

What are the canons of judicial ethics laid down by the High Court for guidance of all
Judicial Officers in the General Rules (Civil & Criminal), 20187 Write any 08 canons,
UvH W& 12

w9 e e @ Rwfawn ¢ v 9= ~mgrem g G | (fa @
o) 208 3 Puife wfte Aeo & fgre o #2 19 o8 fogra fafan




—_—
————
—_—
——
— —————
—_——

e — — —_—
—_—
——
—
—_— _—
———
———
— o
_— o
e ———
=g ——
—_—
———— e — = =
— — —
-
— — -

Question No. 13

Explain “Implied Repeal” of a statute.
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Question No. 14 [4 Marks] \

Narayani Devi was married to Deen Dayal in year 1955. She became widow within

three months of her marriage. She was driven out of her matrimonial home

immediately after the death of her husband. She never stayed in her matrimonial
home. At her parental home, she was given education. She got an employment. She

died intestate on 11.07.1996. She left huge sum in various bank accounts and also in

her provident fund account. The sons of sister of the Narayani’s husband claimed the
amount as her successors which was opposed by Narayani's mother.
Examine who is entitled to the amount, with

the help of relevant provisions and case
law?
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Question No. 15 [6 Marks]

Explain the principle of “vicarious liability” as is provided in the law of torts. Also
explain its exceptions.
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Question No. 16 [6 Marks] D

How can an easement be acquired by prescription? Explain its essentials with the
help of relevant provisions,
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Question No. 17 [6 Marks] [—___—’

“Cruelty in matrimonial law may be subtle or brutal, physical or mental, that it may
be by word, gesture or by mere silence, violent or non-violent”. Explain “Mental

cruelty” as a ground of divorce under the Hindu Marriage Act, 1955 with the help of

leading case laws.
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Question No. 18 [6 Marks) I

A Hindu male died intestate leaving behind father, widow, sister, a son who has
converted to Islam, a married daughter and other son’s widow who is residing with
her parents.
How and to whom his property will devolve? Explain with the help of relevant
provisions.
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Question No. 19 [6 Marks] I
Examine the scope of reservation in matters of promotion as provided under Article

16 (4A) of The Constitution of India, with the help of decided case law.
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Question No. 20

[6 Marks] {:]

What are the considerations for the court in determining amount of maintenance to
be awarded to wife, children or aged or infirm parents and award of maintenance to

dependent under the Hindy Adoption and Maintenance Act, 19567 Explain with the
help of relevant provisions.
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‘ to amend The Constitution of India. Refer to
landmark judgments of the Supreme Court of India
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